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AS INTRODUCED IN THE RAJYA SaBHA
ON THE 28TH NoVvEMBER, 2014

Bill No. XXI1 of 2014

THE SUPREME COURT (ESTABLISHMENT OFA PERMANENT
BENCH AT NAGPUR) BILL, 2014

A
BILL
to provide for establishment of a permanent bench of the Supreme Court at Nagpur.
Beit enacted by Parliament in the Sixty-fifth Year of the Republic of Indiaasfollows.—
1. (2) ThisAct may be called the Supreme Court (Establishment of aPermanent Bench
at Nagpur) Act, 2014.

(2) 1t shall comeinto force on such date asthe Central Government may by notification
inthe Official Gazette, appoint.

2. Thereshall beestablished a permanent bench of the SupremeCourt at Nagpur with
such number of judges of Supreme Court asthe Chief Justice may with the approval of
President decide, toexer cisejurisdiction in respect of casesarisingin the statesof Kerala,
Tamil Nadu, Andhra Pradesh, Karnataka, Orissa, Madhya Pradesh, Chhattisgar h,
Jharkhand, Goaand M aharashtraand the Union Territoriesof Puducherry, Dadraand
Nagar Havdi, L akshadweep and Andaman and Nicobar |dandsand such other territory as
may benatified by the Central Gover nment with theapproval of the Chief Justice:

Provided that thenumber of judgesat thebench at Nagpur shall not belessthan nine.
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STATEMENT OF OBJECTSAND REASONS

Indiaisthe seventh largest country in theworld in terms of area. It isthe second most
populated country next to China. However, thereis only one bench of the Supreme Court to
decide cases arising in whole of the country. Article 130 of the Constitution says that the
Supreme Court shall sitin Delhi or in such other place or places asthe Chief Justice of India
may with the approval of the President from timeto time appoint. The language of the article
clearly indicates that there was an intention of the founding fathers of the Constitution to
have more than one seat of the Supreme Court. But so far no thought has been given to the
idea of having another bench of the apex court despite the fact that the population of the
country which was around 35 crore at the time of independence has now swollen to over
120 crore and there is proportionate increase in the cases in the Supreme Court. Litigant
public has to travel thousands of kilometres to follow up their cases in the Supreme Court
which is seated in Delhi. This not only adds to their financial burden but also results in
wastage of alot of time in travelling and staying in Delhi. The litigants in southern and
central part of the country find it inconvenient and expensive. Therefore, itshigh timethat a
bench of the Supreme Court be established for the convenience of the public at large for
which Nagpur is the most appropriate place.

Geographically, Nagpur is the most ideal place for setting up the bench of the apex
court asitisalmost at the centre of the country. A bench of the Supreme Court at Nagpur will
provide abig relief to thelitigant public of southern aswell asthe central part of the country
and will provide them convenient and affordable justice.

HencethisBill.

VIJAY JAWAHARLAL DARDA



FINANCIAL MEMORANDUM

Clause 2 of the Bill provides that there shall be a permanent bench of the Supreme
Court at Nagpur. The Bill, if enacted, will involved recurring expenditure from the
Consolidated Fund of India to the tune of rupees two crore per annum.

However, anon-recurring expenditure to the tune of rupeesfifty croreisalsolikely to
be involved.
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